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(b) and (c). Available information 
is iiven below: 

Sub- Pla~-
missiollti menU 
mad. effected 
during during 

1-4-61 1-4-61 
to to 

~1-3-62 3'-3-62 

(i) Tripura Ad-
ministration 5.5 KK 36~ 

(ii) Tripura Terri· 
torial Council '167 ~4 

TOTAl. (ii & (ii) 6.555 453 

Rubber Board Employees 

2662. Shri Manlyangadan: Will the 
Minister of Commerce anll Industry 
be pll'ased to refer to the reply given 
to Unstarred Question No. 3003 on 
the 31st August. 1961 and stat.,: 

(a) whether th .. Hubber Board has 
completed .tudy of the implication. 
of the demand made by th(' Rubbel' 
Board Staff Association, that the 
staff should be granted pensions and 
gratuity in place of existing Contri_ 
butory Providf'nt Fund benefits: 

(b) wheth .. r the Rubber Board ha! 
made any recommendations to Gov-
~rnml'nt in this regard: and 

(c) if so, whether any decision ha. 
b('en taken in the matter? 

The Minister of Interaatlonal Trade 
in the Mblbtry of Commerce and 
Iadustry (Shrl Manubhal Shah): (a) 
and (b), Not yet, Sir. The details are 
still under examination. 

(c) Does not arise. 

Il.eri8tratlon and LlceMlnr of Ind .. -
trial UDderlakln.... Ruletl 

r Shri Dajl: 
Z663 J Shrl S. M. Banerjee: 

'1 Sbrl BlshanchaDder Seth: 
l. Shri Gaurl Shallur: 

Will the Minister of Commeree IUId 
J.cI1Mtry bP pleal!ed to !!tate: 

(a) whether Government have 
received any communication from the 
fo'ederation of Indian Chambers of 
Commerce and Industry regarding the 
proposed amendments to Registration 
and Li('ensing of Industrial Under-
takings Rules; 

(b) if so. their main objections and 
,u~gestions; and 

(') action Government propose to 
take in th,' matter? 

The Minister of Industry in the 
Ministry of Commeree and Industry 
(Shri Kanungo): (a) to (d. A pro-
pOSH! tn amend. in certain respect. 
th" Registration and Licensing of 
Indu,tria! Undertakings Rules, 1952, 
i.< under consideration. As required 
undl'r &.>ction 30( I) of the Industrie. 
(Dpve)oprnl'nt & Re~ulation) Act. 
1951. th" amendments hav(' been 
published for eliciting public opinion 
iJefoI'(' finalising them. The Fl"dera_ 
tion of IndiHn Chambers of Com-
mer~" and Industry. as well as many 
nth .. r Associations and Organisations. 
have "ent in their comments. These 
commE'nts are under consideration. 
Under sub,sf'Ction (4) of Section 5 
of the Act, the Central Advisory 
Council is required to be consulted 
in regard to these amendments. In 
accordance with sub-section (4) of 
Section 30 of the Act, these rules will 
be laid before Parliament as soon as 
possibl(' after they are made. 

Ceillnl" on l.and Holdinl"~ 

2864 r Sbri A. K. Gopalan: 
'\.. Shrl Umanatb: 

Will the Minister of Planning be 
pleased to state: 

(a) whether legislation for ceiling 
on land holdings has been enacted in 
all the States: and 

(b) if so, how many acres of sur-
plus lands haw' been distributed. 
StatE'-wise? 

Minister of PIaDDbaC aDd The 
Lallcnar 
Gaharllal 

aDd EIIIpIO)'llleDt (SID1 
Naa4a): (a) Yes. In ~ 




